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PRAHLAD S| NGH BHATI ... . APPELLANT
VS.

STATE, N.C.T. DELH AND ANR ... . RESPONDENTS

(Heard by Hon’ bl e Thomas and Sethi, JJ.)

Date :23.3.2000 This Appeal was called on for pronouncenent of
j udgnent today.

CORAM

HON BLE MR JUSTI CE K. T. THOVAS
HON BLE MR JUSTICE R P. SETH

For Appellants(s) M. HM Si ngh, Adv.

For Respondent(s)s. M. Irshad Ahrmad, Adv.

The Court made the follow ng
JUDGMENT
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Hon'ble M. Justice R P. Sethi pronounced the
judgnent of the Court granting | eave and all owi ng the appeal .
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Hemal at ha (H K. Bhati a)

Court Master

(Signed reportabl e judgnent is placed on the file)



